N

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

HYDERABAD

DRIGINAL APPLICATION NO.319/99

DATE OF ORDER_ _:

Batwsen =

1« A.V.B.S5ubba Rao
2. P.V.Ramana

J. M.E.Ravi Kumar
4, K.Satyanaraysna
5. I.Krishna

6, P.AR.Krishna

7. Ch.Srinivas

8. A.Ganga Ratnam
9. B.Suryakanteam
10.K.Simhachalam
11.T.V.Ramanamma
12.K.Pentamma
13.5.Vesramma
14.P.S5.R.5uamy
15.8 .Akkamma
16.K.Venkayamma
17.5.Adilgkshmi
18.N.Narayanamma

6471999,

21.K.Lakshmi
22.A.Adilakshmi
23.V.5rinivas
24.,Y.Suryakantam
25.P.Nagaman
26.B.Appayamma
27.P.Sarojini
28,.K.Vasudesvarac
29.,K.Pallamma
JO0.A.Ramanamma
31.1I.Venkanna
32.K.Narayana
33.8.Kumari
34,G.Maramma
35.M.Satyavati
36.R.Venamma
37.G.Appayamma
3B.Y.Simhachalam
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19.T.Nageswara Rao 39.,The Postal Part-Time smployses

Union, Rajeshmundry Divn. Rajahmundry,
rep. by its Secretary, AVB Subba Rao,
Electrician, 0/0 the Superintandent of

post Offices, Rajahmundry.

20.0.Jaga jeevana Rao

+ee Applicants
And

1. The Union of I dia rep. by the
Oirector Generasl, Dept. of Posts,
Dak Bhavan, New Delhi-110 0OD1,

2. The Chiaf Postmaster-Gensral,
AP Circle, Hyder dad-1.

3. ThaSuparintaendent of Post Offices,
Rajehmundry Division, Rajahmundry«533 101,

4, The Postmaster, Rajahmundry H.O.
S The Postmaster, Mandapeta H.O.
6. The Postmaster, Ramachandrapuram E.G., H.0.
+«+ RBgpondaents

Counsel for the Applicants : Shri TVVS Murthy

Counsgel for the Respondents 3 Shri B8.Narasimha Sarga, Sr.CGSC
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CORAM:
THE HON'BLE SHRI B.S.JAI PARAMBSHWAR : MEMBER (J)

(Order par Hon'ble Shri B.S.Jai Parameshwer, Member (J) ).

Heard Sri TUVS Murthy, learned counsel for the applicants
S
and, Jaccb on behalf of Sri Sarma, learned Senior Standing

Counsel for the Respondents,

2. There are 39 applicants in this 0.A. Thay submit

that they have been working as Part=time casual workers in various

n 2&3‘%1&“‘1’ lel\
post nff;ces (as per the datails in Annexure-1 pages 37 tg 41 of

the OA).

3. The applicants have filad this OA for thefollowing
reliefs :-

(i)to call for the relevant records relsting to the
impugned OM No.1-3/97-PAP dt.3.11.98 of the DG Posts

(R=1);

(ii)to declare that the applicants are entitlsd to
raceive their wages with reference to the minimum of

the revised pay scale i.s.,Rs.2,550/- as applicable to
regular Group 'D° employses with effect from 1.,1,96
onuards on pro-rata basis in terms of the DG Posts (R-1)
lettar No.45/95/87-SPB-I dt.10.2.88 {Annexurs A=I) in
pursuance to the decision of the Supreme Court in

Daily Ryted Casual Labour under the P & T Department

Vs. U.0.I. & others, (1989) 5 ATC 228;

(iii)to consequently sat aside the impugnad orders.

a)0M No.1-3/97-PAP, dt.3.11.98 (Annexure A-V) of the
CGC Posts (R-1) stating that the order relating to
enhanced revision of wages comes into effect only
from 3,11.,1998 instead of from 1.1.,96;

I —
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b)Consequential letter No.EST/1-60/PCC/98/Corn,
dt.26.11.98 (Annexure A VI) of the CPMG, Hyderabad
(R=2) and

c)consequent ial memo No.A-10/CM/VII dt.23.12.98 and
15.2.99 (Annexurs A.VII and A=XII) of the Superintendent
of post OfPices, Rajahmundry (R=-3) directing recovery

of the alleged excess payments mada in wages for the
period Prom 1.,11.97 to 2.11.98 aa arbitrary, unjust,
illegal, discriminatory and in violation of Arts. 14 &

16 of the constitution of India, oppossed to principles

of natural justice, and well settled law in such cases;
and '
iv)and to conseguently direct the Respondents to enhance
the wagas of the applicants snd other part-time casual
Mazxdoors similarly situated with refsrence to the minimum
of the revised scale of Group '0O' employeaes with effact
from 1,1.96 onuards and pay the arrears dus in this regard
upto 31.10.1997 and to refund the amounts already
recovered from them in pursuance to the impugnad ordsers
dt.26.11.98 and 23.12,98 (Annexures A-VI and A-VII) of
R=2 and R=-3 respectively and to pay them wagas for

weekly offs/Sundeys amd Holidays also.

At the time of hearing the learnaed counsel for the appli-

cants produced order dated 29.4.99 passed by this Tribunal in

0A 1685/98 and batch and submitted that the reliefs claimed in

this OA are fully covered by the order dt.29.,4.99. The lLearnad

Standing “ounsel Por the Respondents also submitted that the

pressnt CA is covered by the order dt.29.4.99. Hence the directions

issued in DA 1685/98 are fully applicable to this DA, .Hence the
P~

Qiven

following dirsections are paseed in this OA :=-
.3

(a)The Office Memorandum No,1-3/97-PAP dated
3.11,1998 determining the date of applicability
to be 3.11,1998 as waell as another Uffice
letter No.EST/1-60/PCC/97-98/Corr dt.26.11.98
directing recoveries to be made from tha wages
of the pressnt applicants are hersby guashed.

see 40
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(b)The respondents are directed to give the
applicants the minimum of the pay scale
corresponding to regular Group 'D' employees
in the revissd pay acale on pro-rata basis

uwuith affact from 101.1996.

No order as to costs.

AME SHUAR)
glemb sr (J)
Dated:_sth_July, 1399
Dictated in Open Court. ﬁ%h@lL
194
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